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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.

Between Dated: 9.,2.1996.

Dr. E.Narasimhulu Ceen Applicant
And

1. Union of India rep. by its Secretary to Gevernment, Department
of Environment, Forests, Paryavaran Bhavan, CGO Complex, Lodhi

read, New Delhi.

2. Unien pPublic Service Cemmissien, rep. by its Secretary, Dhelpur
House, New Delhi.

3, The Selaction Committee constituted under Rule 3 of the Indian
. porest Service (Appointment by Prometion) Regulations 1966,
represented by its Chairman, Secretariat Buildings, Hyd.

4, The State of A,P,Represented by its Chief Secretary to Gevernm-
"ent, Secretariat Buildings, Hyderabad.,

5, The Principal Secretary to Government, Forest® and Environment
Department, Government of Andhra Pradesh, Secretariat, Hyd.

6. The Principal Chief Conservator of Forests, Government of
andhra Pradesh, Aranya Bhavan, Saifabad, Hyd.

ees respondents

-

Counsel for -the Applicant Sri. S.Satyan Reddy

Sri. N.R.Devaraj, Sr. CGSC.

.

Coupsel for the Respondents

Sri. I.VIR .K.Murthy, SC for A.p‘

CORANM:

an'ble Mr. Justice V.Neeladri Rac, Vice Chairman

Hon'ble Mr. R.Rangarajan, Administrative Member

COntd:...2/-




0A_158/96. Dt. of Order: 9-2-96.

(Order passed by Hen'ble Shri R.Rangarajan,
Mamber (A) ).

The applicant in this 0.A. was appointed as a Directly
Récruited Hsst.Congeruatar of Forests in the Stats Ferest Service,
Andhra Pradesh and jeined thes same on 28-2-1980 and he was made
a full member of the service froﬁ'tha same date, There were lot
of complaints in regard to fixing of interse seniority of the

>
direct recruits vis~a-vis the promotess. The seniority disputes
uéra agitated in\tha Andhra Pradash Administratiue Tribunal by
filing OA 5534/92, uhich was diéposad of on 17=4-95 giving certain
directions for prsparing the_seniufity list of diresct recruits
vis-a-vis promotee officerijs of the State Forest Service., The

SLP fiied against this judgement was aispo reported to have been

¢Gismissad.

24 In pursuance of the judgement a seniority list was prepared
vide proceedings N0.17540/95/N dt.7-12=-95 (Annexurs-IV to the OA),
An Assistant “onservator of Forest having 8 years of service in
that capacity and made a full flember of the Service is eligible
for appnintmént by promotion to tha‘IFS cadrea. As the applicant
had served as Assistant “onservator of Ferests right from 1980 and
was alse confirmed, he became eligible from 1-1-1989 for con-

sideration for promotion by appointment to IFS cadre. But in

LI 3.
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view of the dispute of ths*saniority which was finally settled

by issuance of the procae?ings dt.7-12-1995, soma of the juniers
to the applicant uwere reported to have been prommféd to the

cadre of IFS overlooking the applicant. The applicant had guoted

F

that one Sri B8.Venkat Reddy, wvho was junior to hiﬁpas appointad

to IFS garliser to him; ‘Th; splection committee for appointment by
promotim‘; ta the IFS after 1-1-1989 met some time in 1990. The
applicant submitted that he should have been considered by the

select Committee for appointment by promotien to IFS, which met

after 1=1-1989,

3. This D.A, ig fPiled for a direction to the respondentsto
hold a review Select “ommittee megeting for selection for the ysar
1988 onuards and'considsq nis case for appointment and promotion
® to IFS based upon his seniority as per procaadiﬁgs dt .7-12=-1995
of Respandent Ne.6 and for a consequgntial direction to the res~
pondents tg appoint the applicantrto IFS from the date his junior

Sri B.Venkat Reddy uwas gppointed te IFS with all consequential

benafits. -

4. There is no doubt that the applicanmt had qualified for
consideration for appointmant by promotioh to IFS cadre ﬁn‘or
after 1-1-1989 in view of the proceedings dt.7-12=-19395, Hence hs
shouid also be considered by the Select Committes, which met
after 1-1-1989 if his junior as per that proceedings dt,.7-12=1995
was considered F;r appointment by promotion to the IFS cadre. The

applicant is also eligible for all consequential npenefits on par

D/‘ andl



To

1. The 3ecretary to Govt., Dept. of Environment,
Foreats, Paryavaran Bha.an, CGO Complex,
Lodhi Road, New Delhi.

2. The Secretary, Oholpur House,

Union Public Service Commission,
New De].iji.’,,ﬁ.ﬂ

3. The_Chajrman, The8elaction Committea
CohstngEEHfGﬁﬁﬁfpﬁﬁTé‘ﬁJo? the Indian
Forast Service (Appointment by Promotion,
Requlations 1966,5ecretariat Buildings,
Hyderabad. '

4, The Chief Secretary to Govt.,
The State of A.P.,
Secretardat Buildings,
Hyderabad,

S. The Principal Secratary to Gpvernment,
Forest and Environment Oepartment,
Govwt. of Andhra Pradesh, Secrstariat,
Hydarabad.

6. The Principal Chief Conservator of Forests,
Govt. of Andhra Pradesh, Aranya Bhavan,
Saifabad, Hyderabad, . '

7. One copy. to Mr. S5.5938tyam Reddy, &Adyocate,
Flat NDla-A’ A op .H.B.Cﬂmplex,
Adj.to Raghayendra Swamy Temple,
Barkatpura, Hyderabad - 500 027,

8. One copy to Mr.N.R.Dayraj,5r.C35C,CAT,Hyderabad,
© 9. One copy to Mr.I.M.R.K.Murthy, SC for A.P., CAT,dyderabad,

10. One copy to l.ibrary,CAT,Hyderabad,
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with nis junior uho has been promoted an th%basis of the

Select “ommittee proceedings if he is selected. If he is

not found FPit in the first instance for appointmesnt Dy pro-

motion to IFS cadre, he shouid also be cdnsiderad for the

subssguent setection and if any of his juniors in these selec-

tion had Desn appointad to IFS,'ﬁha‘applicant shou ild also be

appointed fnTIFS if ne is found fit and consequential benefits

>

granted to him on par with his junior in that select list.

5,

=9

The Original Application is ordered -accordingly at the

admi ssion stage itsaelf. No order as to costs.

6o

Respondents to comply with the above directions

within four months from the date of receipt of a copy of

this ordsr. Af

avl/

Ooj

1. Secretlary te Government,

One| copy tip the Pri cipal Secketary te@ Gevirnment,
Forests an@l Envirenment ,Depar ment ,Government of
andhra Pradegh, Secr&tariat,iyd.

The Principal Chie osnservator of Forests,

< ¥

* M ‘ o - 'W,R
(R.RANGARAJAN) ~_ {V.NEELADRI RAD) o
Member (A) - Vice=-Chairman
Dated: 9th February, 1996,
Dictated in Upen gurt,

] _,;:XG
l,&
DEPUTY REGISTRAR(Z)

to:

epartinent of \Environment Forests,Paryavaran Bhavan,
overnment of India, CGO Compled, Lodhi Road,

etariat Bulldings,Hyderabad.

aifabad Hyd.
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